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CORRIGENDA. 

In the Legis1a.tive Assembly De-
bates, Budget Session, 1942,-

(1) Volume I, No.1, dated the 
11th ~  1942, pa.ge 
31, line 20, for " Muslims " 
read " Muslim "  ; 

(2) Volume I, No. 15, dated'-
the 5th March, 1942, page 
708, line 20 from the hot-
tom, fOr "Suppression" 
read "Supersession"; 

(3) Volume II, No.6, dated the 
17th March, 1942,-

(i) page 1207, line 4, delete 
the full stop after the 
word " statemene" ; and 

(ii) page 1265,lines 5 and 22, 
Jor " The Honourable Sir 
HOJ,Di Modi" read " The 
Honourable . Sir Romi 
Mody" ; 

(4) Volume II, No. 7,dated the 
19th March, 1942, page 
1357 ,line 15 from the bot-
tom, Jor "The Economist 
news' " read " The Econo-
mist news-"; .. 

(5) Volume II, No.8, dated,the . 
20th .Maroh, 1942, page 
1422,line 13 from the bot-
tom, delete the second 
" that" at the end of the 
line; 

(6) Volume II, No.9, dated the 
23rd March, 1942,-

(i) page 1429, line 1, inaeri 
the word "is" after the 
word" blood" ; and 

<ii) page 1457, line Sfrom the 
bottOllD, read "are" for 
the word "they"; . 

(7) Volume II, No. 11, dated 
the 25th March, 1942, page 
1539, line 18 from the 
bottom, for the word 
" who .. read " why "; " 

(8) Volume II, No. 13, dated the 
1st April, 1942, page 1651, 
line 21, Jor the word 
" attacks" read" attack "i 

(9) Volume II, No. 14, dated 
the 2nd April, 1942,-

(i) page 1688, line 17, for 
.. It . is given to C class " 
read" I said that A and-B 
olass" . 
(ii)page ~ 1693, line 22, Jor 
" Syed Murtuza Sahj.b 
Bahadur .. rurd " Ma\llvL 
Syed Murtuza 8ahib 
Bahadur" ; and 

(iii) page 1729, line 19 and. 
page 1730, line 9 Jor 
.. Di"aD Bahadur Sir 
A. Ramaswami Muda-
liar .. read " The HonoUt"-
able Diwan Bahadur Sir 
A. Ramaswami 
MudaJiar ". 
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Demand No. 33.-Survey of 
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LEGISLATIVE ASSEMBLY 
Tuesday, 24th February, 1942. 

The Assembl.v lllet III the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in: t he Chair. . . 

STAHRED QUESTIONS AND .o\NSWERS. 

(a) ORAL ANSWERS. 

OBSTRUCTION TO THJD ENTRY 01' ANOTIIJDB PASSJDNGlIIB TO RIS 

CoMPARTIlJDNT BY MR. FOBBlDS. 

77. *Mr. GoviDd V. Deahm1lkh: Will the Honoura.ble Member for 
Railways please stRte: 

(a) if he is aware that one Mr. Forbes, Q military officer, travdling 
in a second class eompartment on 18th January, 1942, refused 
admission in thai. compartment to a second class pa.ssenger, 
though there was room in i1;--.an incident published in the 
Hindu.lan Time. of the 21st January, 194:2; 

(b) if this Mr. Forbes was or is to be proseeuted for refusing entrance 
into the (V.lmpartment· to tile paaSt;nger under section 109 
of t.he Railways Act; if not, why not; and 

(c) why no act·ion was taken by the railway authorities against Mr. 
Forbes for causing unjustified and unnecessary delay t'l the 
train and inconvenience to other passengers? 

The JlOn01l1'&ble Sir ADdrtw Olow: (a) Yes. 
(h) Rnd (c). I 3lIl informed that the incident was due to a misunder. 

si:1l1ding of the rule t hat a passenger is ~ allotted a berth to provide 
sleeping accommodation at night and that during day time, room must be 
Ill:.!!£, for other A ~ up to the BaRt,ing oapllcit.v of the ('ompuriment. 
When this was explained to the objector he withdrew his objection Bnd 
1E:noered an apology 'which was a('..cepted. The Railway AdministrRt,ion 
reports that t,he detent:on to the train 1V1l!! n,lt on 8('count of this iricident. 
but Oil R('('ount of heav." pnrcels work. 

Mr. GovlDd V. Dellhmukb: :May J know if the ext"act which has been 
referred to in the question and which was sent by me refers to the fact that 
Mr. Forbes WRS not ~ to Ilpologlse lind did lIot in an,V way accept the 
t'xplnnRtion? 

'!"be Konoarable SIr ADc1rew Olow: J thiuk the gentleman in question 
did .apologise. 

1Ir. CJotID4 V. DtIIuDalrh: He apologised to Mr. Trivedi, RO .. b'., but 
not to the ~ ~ . who went t.o 8 different compartment. 

( 4Ii9 ) 
& 
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The Bonourable Sir .&IuIrew Glow: The passenger was a minor whom 
Mr. Trivedi was ~ after. I suggest tbaL the Honourable :Member 
might follow the ~ ~ example of Mr. Trivedi and regard t.he inoident 
as closed. 

DEPARTMENTAL ENQUIRY FOR SUBORDINATE RAILWAY EiuLoYDS BEFORE 

RIIIIOV AL noll SUVICE. 

78. *Kr. LalchaDd Ravalrat: (a) Will the Honourable Member for 
Railways be pleased to state whether it is a fact that an employee in the 
subordinate railway service, when charged with an oBence meriting ::emcval 
from service, is entitled to the privilege of a departmental enquiry? 

(b) Is that privilege denied under the second part of Rule 1709 of the 
State Railway Establishment Code, Volume I? If so, why? 

(0) Is it a fact tha.t ill other commercial departments of the Goverument 
of India, like t.he Popte and Telegraphs, the privilege of a departmental 
enquiry is conoeded to an employee charged with the oBence meriting 
removal from service? If 80, why are the railway employees not conceded 
a similar privilege? 

(d) Does the Honourable Member propose to direet deletion of the 
second part of Rule 1709 in the State Railway Establishment Code, Volume 
I, in regard to discretionary powers to the Railway Officers to dispense 
with a departmental enquiry? If not, why not? 

The Honourable Sir Andrew Glow: (u) No, the employee hili; lIot heen 
gi ,'en Hit' right to demand a departmental enqmt.'" 

(b) Does not arise in view of reply to part. (a). 

(c) As regards the first. part the answer is in the affirmative, except in 
exceptional (·irl'umstan('es. Conditions of sen'ice in different department!;: 
ure not the Rllme. 

(d) Th€' IlIlRWer to the first part i.; ir. tbf' I'€'gutive. as ~ t.ht' 
~  pnrt I would refer the Honourable Memht'r to m." reply to purt «('). 

Mr. R. II • .T0Ihl: If (.n employee Cl'.l1nr,t huve Il. depnrt.mental inquiry. 
may T know how t·h€' elise is generally deAlt with? 

The BoDourable Sir ADdrew Glow: In any case of any serious offenoe-
it is generally dealt with by a dt'pal"imenhl:l inquiry. 

Mr. R. II • .TOIIhl: Tn ~  ~ ",hnt kind o[ inquiry or npp€'nl hnR the 
m:'\n Jrot;? 

The Honourable Sir Andrew Glow: J think they ar£' dell It with mor€' 
summArily on tht' linPR thAt lin." other ~  o'·gllnisntion would ndopt. 

1If. LalcUDd •• valra1: Is lin.\' opportunit.,· given to him t.o oifl'1" nn 
explnnntion? 

'!'be HoD6aNble Sit ADdrew Glow: ~ prnctieall:\' in everyC'nae it is 
given "nlE-Rs of courst',. AS (lCCRllionllll.,· hllppens. hf' Absconds. 

111'. LalchaDd R.v&lral: Is I\lso II rbarg€' ~ 



441 

ftt BcIaoarabil Iir AJuIrew 0I0w: We do ''!lOt 'f611oW'tbe" fGrinal 
procedure of a court of law in every case to which my Honourable friend 
is aocUBtomed. 

Mr. B ••• .TGIId: Ma.v I know if the HODOurable Member's Depart. 
ment follows the practice suggested by the Royal Commission on Indian 
L8bour of which he was a very ,distinguished member? 

The Honourable Sir .Andre .. CJJow: In any case thlit comes withiu m." 
purview. I can assure the Honourable Member that the ~  is more 
elaborate than I consider suitable. 

STOPPAGlI: OF INOBBKBNT AS AN ALTlDBNATIVlD PuNISHM:lI:NT ON NORTH 
WlI:STBBN RAILWAY. 

79. ·Mr. L&lchaDd Bavalr&l: (a) Will the Honourable Member lor Hili!· 
ways be pleased to state whether it is a fact that an increment of a l'ailway 
employee, accruing by efflux of time which is ~  twelve months, 
is also included in "wages" under the Payment of Wages Act, IV of 
1986? 

(b) If the reply to part (a) above be in the negative, how does the Hon· 
ourable Member reconcile it with the following words which appear on page 
5 of the Agent, North Western Railway, Circular 1 of 1987, on the Paympnt 
of Wage>; (Railways) Act: . 

"With the exception of travelling allowance the term 'W88CS' 
includes all other allowances. It also includes the amount of 
any increment accruing by efflux of time."? 

(c) If the reply to part (a) above be in the affirmative, why hiS the 
General Manager, North Western Railway, in his letter No. 14-HM/2'i. 
dated the Brd ,Tune, 1941, amplifying the instructions issued by the lftlil· 
way Hoard under their No. E. 4()..AT-8. c.iatF,d the 9th April, 1941',; provided 
for stoppage of increments as an alternate punishment? 

(d) What are the powers of the General Managers in the matter of 
amplifying Hailway Board's instructions? Why has the General Manager, 
North Western RailwRY, provided for punishments which have not bel'n 
"cferred to by the Railway Board as authorised? 

The Honourable Sir .A.ndNw Olow: (a) 1 regard this 811 8 question of 
le[.!al interpretation rather than of fact. 

(b) and (c). Do not arise. 
(d) General Managers are empowered to amplif,v instructions illsued 

h.\' the Railway Board provided they are not inCJonllistent with the rules. 
AF. ~  the second part, the General Manager's IIction was not in-
('orrect as the Railway Board did not exclude other Jlunishments not 
tnellt.ioned in their orders. 

Mr. Lalchand .avalral: Why is the il)crement by eftlux of time Dot 
ineluried in the wnges? 

ft' BODOarabie ., .ADdrtw CJlow: I did not sav it ",'as"not included. 
I said it was 8 matter of legal interpretation, and I thin'k it is more for the 
Honourable Member to offer me legal advice thun for me to give him free 
legal edvioe. 

A2 
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Mr. ~ X.va1r&l: I am asking whathppeus inpraotiQe. Is 
the department now adding this to the wages? 

TIle Honourable Sir Andrew Olaw: The ordinary practice is to treat an 
increment which has actually accrued us part of wages. 

DlDPBBDATIONS BY LzAxs. 

80. -Mr. Gorind V. Delhmukh: Will the Foreign Secretary illeas6 
state: 

(a) if he has received a memorial about the depredations, by a horde 
of Kuuka; and 

(b) what steps, if any, have been taken to grant relief to the signa-
tories of the memorial and other victims of the Kazaks in 
the United Provinces? 

Mr. O. E. Oaroe: (a) Yes. 
(b) The Uesident in Kashmir has been instructed to 'request the 

Kashmir State Authorities to conduct a search of the Kazak camp and to 
sequestrate the property suspected to be stolen. If any such property is 
found opportunities for its identification by its owners will be given. 

tal.-

RBSBBVATION OF FmsT AND SBOOND CLA.ss BUTBS ON NOBTB WBSTJIIBli 
RAILWAY. 

~ 

a. -.,. Amanlldra Xa\h Ob&\topIdhJaJa: Will the Honourable ;Mem-
ber for Railways please state: 

(a) if it is a fact that second and first class berths can be reserved 
on the North ,Western Railway on payment of -/8/ - per 
berth; 

(b) whether passengers have to purchase their tickets before the 
application for reservation 1S made; 

(c) whether -in case the journey is not taken up it is the ~  to 
refund the amount less -/1/- per ticket on presentation of 
tickets at the Booking Office within three hours after the 
departure of the train for which they are available, when the 
berth is lDot reserved; 

(d) whether in such a case where the berths are reserved the 
passengers get the refund less t.en per cent. of thE) value of 
tickets ou their application in writing to the Commercial 
Manager, North Western Railway, Lahore; and 

(e) if the ~  to parts (c) lind (d) be in the affirmative, will 
he cOIl8ider the advisability of removing this discriminatory 
treatment; of the two categories of passengers? 

tTbia quution· __ not. wed by t.he quut.ioner. 
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111'.1. B. 1' • .. per: (a) Yes, at certain station'S and on certain trains. 
(b) Yes. 
(c) I am not clear whether by "the amount" the Honourable Member 

means the payment mentioned in part (a) or the cost of the tioket. 
Reserva,tion fees are not refunded. If a refund is claimed on t.ickets, they 
must be presented within two hours after the departure of the train. If 
the reason for requiring a refund is -1 hat there was no room on the train, 
B ~ in full is made within three hours after the departure of the train, 
otherwise a deduction of one anna per ticket is made. 

(d) Yes, except that reservation fees are not refunded and if a fresh 
ticket of the same class and of the same description and to the same 
destination is purchased at the time a refund is required, then the refund 
will be mAde at the station or booking office- concerned without any 
deduetion. 

(e) No. 

E'uLnI.xBNT 01' Looo. CoAL SUl"PLY ~  BY CoT.TJRBlBS. 

83. -Mr. K. O. lI800: Will the Honourable Mmnber for Railways be 
pleased to state: 

(a) whether he is satisfied that collieries with which the Railway 
Board have placed contracts against tenders for loco. coal 
for 1942-48, will be able to supply the quantities oontl'lACted 
for; 

(b) whether any of the aforesaid collieries are in arrears in respect of 
their contracts for 1941-42; 

(c) who is the Iluthority that aaoertains the oapaoity of collieries to 
supply against loco. orders; and . 

(d) whether some of the collieries which have received loco. contracts 
for 1942·48 are not yet in a position to raise or despatch coal 
due to lack of railway siding and other equipments? 

The Boaourable Sir Andrew 01ow: (a) I hope so. 
(b) Yes. 

(c) The Chief Mining Engineer, Railway Board. 
(d) I understand that all collieries from which supplies are to be taken 

in 1942·48 have loading accommodation allotted to them by the railways 
und sufficient equipment of their own to enable them to despatch the 
cJuantity allocated to them. 

111'. K. O •• IOG': Are these matters generally Jeft to be decided by the 
Chief Mining Engineer or do they come up normall.v for- soruti.-y in the 
Railway Board? 

!lie ........,.. Itr A1IdIew OIDW·: Coal contracts come up for 
scrutiny in the Railway Board. 
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Mr. E. O. 11'8011: In regard to all these variowl. poitlts·that IT/have 
raised? 

".l'he Honourable Sir ADdrtw Olow: Minor matters of detail, such as 
loading fal·jlities. Are not investigated b.v the Railway Board. 

FuI.Jon.maNT OF Looo. CoAL SUPPLY CoNTBa\CT8 BY CoLLIBBDDS. 

M. *1Ir. K. O. :1'8011: Will the Honourable the Railway Member please 
state if there are any collieries which have considerable stocks liS shown in 
the Railway publications in arrears against loco. contracts, and if so, hl/ve 
the authorities investigated into the reasons for this? 

The EoDourable Sir AJidrew 01091: I know of no collieries supplying 
coa.l to the railways whose stocks of steam (loal can be described as consi-
derable. At the moment mORt collieries are loading into wagons all the 
steam cool they ('an raise. 

TmmBBBD RATBS 01' CoAL PBIOE 01' OBBTAIN CoLL1DIBs. 

81. *Kr. E. O. 1I'8OIY: (a) WiD the Honourable the Railway Member 
please state what was the difference in the tendered rates of coal price 
in 1941-42 between Jambad Kajora and 

~ Kenda, 

(ii) Searsole Jamehari, 

(iii) Satgram, and 

(iv) Samla, 

groups of collieries? 

(b) What was the difference in the tendered l'ates for the aforesaid 
groups of collieries for 1942-48? 

(c) Whether the policy of the Railway Board is to spread their COD-
tracts over the largest Dumber of collieries subject to conditions of quality, 
price and their past records? 

The Honourable Sir .Andrew Olow: (a) and (b). I la.v a statement on 
the table giving t.he tendered rates for both years. 

(c) Yes; 8B far 8S is considered practicable by the consuming ~ . 

CoaJa. 

J IIDbaci Kajora 
Kenda • 

8eanole J lIDeh.ri 

s.t.-. 
saini. Group . 

~ . 
Rate per ton. F. O. R. Colliery. 

1941-42. 1942-43. 

Re. 2/16 to 3/6 Be. 8/4 to 3/12 
Re. 2/15 to 3/3 Be. 3/8 to 3/9 

Re. 2/10 to 3/3 Re. 2/16 to 3/10 
.•. 'B., 1111 to 1/1 .... I/e to 3/1 
• Re. "/1 to 1/10 Re. '/0 to 3/1 



STAllBBPQtJB&ll'lON8 AND ANSWERS 

Qll'UTD'Y ·OJ' CoAL .ALLO'l"l'BD ro RuTJDB1f ·BaNGAL BAtLWAY UD La 
bDU. RAILWAY no. IUBGALI AND BoKABO CoLLDDBIBS. 

88. *Kr. K. O. BIOIJ: (a) Will the Honourable the Railway Member 
please state what is the quantity of coal allotted to Eastern Bengal Rail-
way and East Indian Railway (Aunsol and Howrah Divisions) from 
Kargali and/or Bokaro collieries for the year 1942-4S? 

(b) What is the Railway freight including surcharge and other cessel 
per ton for the following distances: 

(i) from KargaIi and Hokaro collieries to Naihati, 
(ii) from Ondal to Naihati, 
(iii) from Kal'gali and Bokaro collieries to Jhariu, and 
(iv) from Karga,li and Hokaro collieries to. Asansol and Howrah'l 

(c) Do the authorities take into consideration Railway l!'reight, tollage 
and siding charges of respective collieries in meeting Railway require-
ments both from public and Railway collieries? 

(d) Is it a fact that the Railway authorities sometimes allot coal 
from Railway collieries to Bengal and Assam Railway and East Indian 
R6ilway (Asansol and Howrah Division stations) while coal of equivalent 
quality could be obta,ined from lesser distance, such as Ondal-booking 
collieries, at economic rates taking railway freight into consideration? If 
80, on what grounds? 

The JlGDOarable Sir Andre., CHow: (8) 75,000 tons to the Eastern 
Reugal Railway lind 180,000 tons to the Eust Indian Railway. The 
Howrllh Division of the East Indiun RKilwll.v is not allotted this coal. 

(b) The Railwuy freights including 8ur('hllrge and other eeSSB"R per ton 
nl"e: 

(i) :From Knrgnli nnd Hokllm Collieries to ~ - . 4/2 per 
tOil plllH 20 per Cl·nt. on total freight charges. 

(ii) }'rolll Ondal to ~ -R . 2/10 per ton plus 20 per cent. on 
total freight chnrges. and ] i pies per tOil on ~  of 
EX"ise Duty. 

(iii) :From KRrgnli and Bokaro Collieries to Jhnrili-Hs. 1/6 per 
ton plu8 20 per cent. on total freight charges. 

(iv) }'rom Knrgali and Bokaro Collieries to Asansol-lts. 2/4 per ton 
plus 20 per eent. on total freight ('hurgE's. 

(v) }'rom Kargali and Hokaro Collieries to Howrab-Hs. 4-11-6 per 
ton plWl 20 per cent. on total freight charges. 

(c) ,Yes. 
(d) ~ . 

POLICY, PBooB.UODD, B'l'C., 01' TJIII BASI'DlI' GBm7P ConOlL. 

87. *Kr. It. O. B .. : (a) Will the Honourable Member for Supply 
please state whether the general policy and programme of'·thl! Saltem 
Group Council came up fer revision ill view of recent developments 
which have seriously handicapped certain unite of the Council tn regard 
to t-he fulfilment of their r6Bpeetive programmes of production and supply 
(If war material.? 
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, (b) Will the Honourable Member for Supply be pleased to 'make a 
statement reviewing the work so far done by the Eastern Group Council 
in India with the object of developing the production of war materials? 
Is the manufacture of guns, tanks, aircraft and heavy armamentll in India 
included within the programme of the Council? 

(c) Is it a fact that the Roger Mission made recommendatiolls in 
favour of early establishment of certain factories which would have made 
India self-sufficient in regard to certain important war industries? If so, 
what action has so far been taken on these recommendations? 

The Honourable Sir Komi JIody: (8) '!'he general policy 'oJ. the Eastern 
Group Supply Coullcil has not been affeeted by recent developments. but 
its I,l'ogramme has heen udjusted to meet the !;ituntion mentioned by the 
Honourable Member. For example, orders plueed on Hong Kong have' 
been transferred to India and other countries in the Eastern Group. 

(b) The production of war materials in India is the responsibilit.\' of the 
Government of India in the ~  Depnrtment. The Eastern Group 
Snpply Council has not so far been made responsible for developing the 
production of gUllS, tanks, aircraft, and heav," armaments; its maiD 
business is to procure by ullocations on Eastern Group Countries a very 
large range of engineering stores und other manufactured goods. 

(c) The Ministry of !:iupply Mission I'e(·ommended the expansion of 
eert,ain existing factories Rnd the estnblishment of eertain new factories. 
The Mission's projects after modification in some cases b;-.· His' Majesty's 
Government in the United Kingdom, to whom the expenditure is charged, 
have all been satisfactoril;-.r luunched. The projectR were not designed to 
mllke India "self·sufficient"; ~  were designed to make the best 
possible use of India's rI'SOl\l'('es in the light of the conditions then prevail-
ing:' 

Mr. HUlenbhal Abdullabhal LalJee: Mu,\' I lmow from the Honourable 
~  whether these industries will mllllufucture things ill India to 
make India self-supporting or llre they being set up ~  for wur purposes? 
Will they also manufRchlre things for the defence of India? 

The Honourable Sir Homi Kody: But the.\' are doing so. There is 
sorlie confusion in the mind of the Honourable Member. 

Kr. It. o. H801)': With regard to question (a), do I take it that there 
hilS been a general adjustment in the ~  of Government in this behalf 
with a view to make India self-supporting Rud self-sufficient, as far as 
possible, in }'egard to War supplies? 

The BOIIQIII'abie Sir BoID1 K_: All the efforts of the Department 
huve been directed towards making India as self-sufficient 8S ~  
having consideration to the limitations in the matter of plants. ~  
tll)uipment and technical personnel. 

Mr. K. o. -101)': What are the new industries that the Government 
hope' to start as a result of their re-examination of the position in the light 
of recent events? . 
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'!'he Honourable Sir Homi lIody: Several new mdustries have been 
started and the development of a great many existing industries has taken 
place. I may mention, for ~  the Aluminium industry and produc· 
tion of sulphur. Many articles which were in very poor produotion in 
(·ottuge industries before the war are now coming on to full production, 
unrI altogethel' the output of India !lilwe the war started has been amazing. 

Mr. K. O. BeOl)': I do 1101, know whether my Honourable friend has 
a(·t-uully missed my point. I wanted to know whether any industr;y of 
un.' COil sequence is proposed to be uudertaken in lndi!l as a result of the 
rc(\t:'nt ~  in the Fur East which normany would, perhaps. have 
!wen entrust.ed to some other member of the :Eastenl Group Supply 
Couneil? 

Tho Bonourable Sir Komi lIody: No. I could not Ray that, as a result 
ot "eeent developments. au,\' new industries are being projected. As I 

~  just now, eWI',\' thing depends upon our being able to obtain the 
nl'(·CSHur.\' plunt !lnd equipment. There is not.hing that we are not 
prepured to undertake, whether there are Oll,\' developmt!nts in the Far 
Ell!'!'. or 1I0t.. 

)[aulaua Zafar Ali Khan: With rega.rd· to part (b) of t.he question, r 
sit. mid liIee to know what is the totul number of aircraft and tanks in 
T n,lin nt. the present moment. 

The Honourable Sir Homi lIody: I am drRiil -,"011 will hAve to ask the 
neft-nt·(· lIuthorit,ies for that informution. 

Kr. GoviDd V. Deabmukh: Mo.\" I know if as a result of recellt develop-
Illent" shipbuilding WOllle) be IIndel'token in India? Up till now we were-
looking forvl'lird for help f!'OlII Austrnliu. 

The Honourable Sir Homi lIocI)': I:)hips ore alread.v being built in 
Judin. Ma.Tl,\' trawlers and sntall ships are on the wuter alroady. 

Sir.,. 1:. Junea: In his answer to part (c) of the question, the Honour:. 
al.le Member has said that some of the recommendations with regard to. 
the establishment of industries made b.,· the Roger Mission had alreadJ 
been IOllnched, I understand by the word "launched" that they are still 
in their preliminary stage .. Is h'e satisfied that they' are progressing satis· 
factoriI.v Rnd nearing completion? I understand there has been a great 
dell\ of delay ('ven in ISlInt'hing of some of the projects re('ommended ~~ 
t,he Roger Mission. 

The Honoara.ble Sir Homi 1I:ody: The progress so far made has, I 
think, been ver.v satisfactory. ~  of theBe projt't'ts will be actuall.v 
in operation in the next few months . 

.:r. K. O. _ .. : With regard to the shipbuilding indU'Btry, having 
regard to the fact that, Hong Kong WIlS expected to pl'Qduce some ships, 
\'Iill the production of shipil of that ~  be undertaken in India? 
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The Honourable Sir Homi J[ady: India is prqducing us man," ships and 
of us many types as it is possible for her to produce. We are not depend-
ing upon the industrial production of other C'ountries and on what they 
hllve or have not been able to supply. The needs of the defen('e serviees 
m'(> so grent that we nrc ('onstantl.v engllged ill the tusk of prodlleing .ns 
mU<lh as we possibly can without wHiting to fiIHl whether other countries 
cun supply our needs or not. 

JIr. E. O. Beogy: The qUt!stion is, even if the other t'ountries fire in a 
position to mAnufRcture these, places like Hong Kong will not Iw able to 
supply those ships. 

The Honourable Sir Homi Kody: Therefore what '? 

Mr. E. O. Beogy: Therefore produce those types of things that you 
(!ounted upon being supplied hy other unit;; of the Council. 

The Honourable Sir Homi lI:od1: They lire being produced to the 
maximum capll!'it,v. 

Mr. E. O. BeOl)': May I Imow whether the programme is being 
dumged in view of the fac·t thnt ('ertain units of the Coun('il CRnnot lin\, 
longer be depended upon to supply t,he articles that they were pxpecte'<! 
to ~ 

The Honourable Sir Homi Mody: I do not think I <lUll sity that the 
prng'rnmme hus been muterinlly llJt,el'ed hy the fnct. that HOllg Kong is lIO 
longer in It position to prociuce lilly particular type of goods. 

Pandit Iakabml Eanta Ka1tra: Mil,' I kno", from the HOlloUl'Rble 
:\lember what is the output, ill tonnage', of Hhipping produced ill lndill nt 
~ . 

The Honourable Sir Homl Mod1: I am not able to nllSWCl' thut ques-
tion straightaway. 

PAUCITY OF MuSLIl\[S IN THE OFFIOE OF THE CHrrrAGONG PORT TRUST, 

88. '.Sh&Ikh :aa.tluddln Ahmad Slddiquee: (a) Will the Honourable 
Member in charge of Communications be pleased t.o lay on the table 
of the House a list showing the number of officers Rnd staff with their 
pay and Bcale in the office of the Chittagong Port Trust? 

(b) Is it a fact that there iB not; a single Muslim officer in the office 
and that the number of Muslim clerks is less than the prO'po:-led per-
oeelltage? 

{c) If the answer j" in the affirmative, will the Honourable Member 
be pleased to state if the Government is prepared to mllke up the defi-
,ciency as soon as ace-asion ~  

The Honourable Sir Andrew Olow: (a) I do not propose to place II list on 
thl table of t.he House, but there is a list in the Communi('utions Depart-
ment which is open t{J inspection by any Member of t,he House. 

(h) There nre eight posts curr,ymg H sulary of over U.s. 500 all of wlli('h, 
'With one exception, are beld by persons having specialised technical quali. 
£cations., No .. nch PORt is held hy a Muslim officer, As regards clerks., the 
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tatal number of posts in tile office on 81st October,' 1941, wail 28 out of 
which eight posts were held by Muslims. 

(e) This is a matter for the Trust but it would 110t appear to be lleees-
aar.v to take special steps in respect of this particular group; of the total 
of 379 employees at the Port 287 or over 75 per cent. are Muslims, and in 
the pilots grade which is the highest grade below that of officer, every 
post is held by a Muslim. 

t89.* 

PRoVISION OF BAISED PLATFOBl\I AT PABASNATH RAILWAY STATION. 

!90. *Babu BaljDAt.h BajOria: (a) W:ll rile Honourable the Railway 
Member be pleased to state whether Government are aware that there 
is no raised platform at Parasnath Station on the East Indian Railway 
Grand Chord Line? 

(b) Is he aware that this station leads to' Parllsnath Hill, one of the 
most sacred places of Jain Pilgrimage in India and a large number of 
pilgrims get down at this station? 

(e) Is he aware that the pilgrims, speoially women lind children, 
imffer great inconvenience at this station due to the low station platform? 

(d) Is he aware that there is discontent amongst the Jain community 
over this matter? 

(e) Is the Honourable ~  prepal'ed to consider the provision of 
a high level platform at Parasnath station at an early date? If not. 
why not? 

The Honourable Str Andrew Olow: (Il) to (cI). The Honourable Mem-
ber is referred 1,0 m.\' repl,v to Question lJo. 167 b.y QlIozi Muhummad 
Ahmnd Kllzmi given Oil the UUh Novtlmber last. 

(e) The East Indiull Hnilwn,v Administration hllve curefully ('onsidered 
the matter on the basis of the average number of persons per train using 
this station and find that there are many other stations with superior 
·dllims to have raised platforms provided. The ('ase IIf Parssnath will be 
dealt with in accordance with its position on the list· Rnd a8 funds pennit. 

PBoTJuOTllD PBomuIDINOS OJ' THE OAS8, SUA.IBAJI DoollJOABJroLL AND 
0TJD:B8 tJer...., AI!I8AJI BUGAL RAILWAY, B'Kl. 

t91. ·Babu Ba1jnath Bajorla: Will t.he Honourable Member in charge 
of ·Communications be 'pleased to state: . 

(a) the total number of days and theaetual period taken by the 
Railway Rates Advisory Committee in the hearing of ease 
No. 68. (Sanairam Doollgarmull and others V6T1U, the Ausm 
Bengal Railway and the Assam Railways and Trading Com-
pany Limited) regarding terminal and siding ~  

tTbia qaeAioa "Be withdrawn by the qantiontor. 
:Anawer &0 thia quelt.icm laid on the table, the qlUldioner being r.bIeGt. 
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(b) the total sums spent in connection with this case by the Bailway. 
concerned and the Government, respectively, including Bume 
paid to the lawyers engaged by them; and 

(c) the reason of these proceedings being so protracted resulting 
in considerable expense both to the Government and to the 
applicant? 

The Honourable Sir Andrew mow: (a) There were 45 actual days of 
hearing and the period from the rt'ceipt of the application to the submis· 
sion of the report, was ten months 19 days. 

(b) The sum spent by the two railways was lis. 27.965-2-0. The 
cost to Government, on account of fees paid to the Commercial Member, 
was Rs. 4.120. 

(c) '!'he case was particulariy intricate and contained many highly 
debatable points. The Committee. therefore. had to give the parties 
reasonable opportunity to argue and establish their point,s. 

DBSIBABILITY OJ' SPBEDY DISPOSAL OJ' CASIIS BY TBlI: RAlLWAY RATES 

ADVISORY COMMITTEB. 

tn. *Babu Batjnath Bajoria: \Vill the HOll1nruble the Hailway Mem-
ber be pleased to state: 

(a) whether it is not a fact that the Railway Rates Advisory Com-
mittee was appointed to give the ttading community the benefit 
of a judicial decision in an expeditious manner and to act 
II.S a simpler machinery than the usual proceedings in a 
Civil Court; 

(b) whether the very purpose of the creation of this committee 
is nullified due to the inordinate delay taken in its proceed-
ings and the great expense incurred both by the RBilwa.y 
and the applicants; 

(c) whether any representation has been received by the Railway 
Board from any commercial body drawing its attention to 
the inordinately lengthy, and consequently expensive. pro-
ceedings held ill the hearing of cases by this committee; and 

(d) what steps Government have taken or propose to take to simplify 
the hearing before this committee and to remove the 
grievances of the mercantile community in the matter? 

fte KOIloar&ble Ilr ADdrew Olow: (a) No; the conelusions of the 
Committee are advisory and it was deSigned to provide a simpler 
machinery than that contemplated by former sections 26 to 40 of the 
Indian Railways Act. 1800. 

(b) No. 
(c) Yea. 

t A .... er to this qllNtion laid on the table. the q1lNtioner beiDg abient. . 
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(d) As a result of the recommendations of the -Indian Railway Enquiry 

Oommittee, 1987, certain measures have been taken to secure more 
expeditious procedure. Details of these were published in a Presti Com-
munique of 27th January, 1940. 

D:&8IBA.BILITY OJ' SPEEDY· DIsPOSAL OJ' CAns BY '1'IIlIl R4ILWAY RATBS 
ADVISOBY CoJOaT'J'EE. 

tea. *Babu B&ljnath 'B&jor1a: Will thp Hon,mrable the Hailway Mem-
ber be pleased to state: 

(a) the number of cases heard and disposed of by the Railway 
Rates Advisory Committee in each of the three years 1988, 
1989, 1940; 

(b) the cost to the Railways in each of these years in respect of: 
(i) the salary and allowances paid to the President and Members 

of this Committee, and 
(ii) the legal and other charges in connection with the oonduot 

of cases on behalf of the Railway; and 
(c) what steps, if any, do Government propose to take to reduce 

the expenses and for s'peedy disposal of cases? 

'!'he Honourable Sir ADmw «now: 
{Q) 1938.39 

1939·40 
1940·4J 

(b) (i) 1938·39 

1939-40 

1940·41 

7 0&1181 heard and 4 dmpo.ed of 

7 It"'" " 
'" .. 2"" 

Ra. 
415,6117 
150,8SS 

",OOS 
(ii) Information is being eollected nnd 

in due course. 
will be luid on the t·able 

(c) The expense incurred and the length of time required for disposal 
de'pends largely upon the applioants and without ourtailing their freedom 
of action, Government rely upon the action referred to in part (d) of 
my reply to the preceding question. 

Jlr. Pnlid8llt (The Honourable Sir Abdur Rahim): As Mr. Neogy 
has exhausted his -Iuota of five questions, answer to question No. 94 
will be laid on the table. 

CuBT..uJ..JIENT OJ' PASS_GlIB TBA.m 8I1BVIClIS. 

:94. *J[r. E. O. -IOJY: (a) With ~  to c:urtailment that has 
either been decided. upon, or mal. be under definite contemplation, of 
passenger train services on the different Railways, will t,.he Honourable 

• t ADlIwer ~ t.hi. qu_t.ina laid OD the table, the qa .. tioDer beiDa .Heat. 
::: An8wer to t.his queltion lAid on t.he table, tbe qUelitioDer having elthalllted hll 

quota. 
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MiIIr.ber for BailwaYIl he; plea8ed to state the principles followed in.select-
ing the 8ervices for such curtailm.ent, and the reuons ,that have led tt> 
thill amon? 

(b) Was the Advisory Uommittee concerned previously consulted in 
each case of such ourtailment? 

. . 
(c) Will the Honourable Member be pleased to lay on the table a 

copy of any statement that the local authorities of -each Ba.ilway con-
~  may have made in explaining the reasons for the curtailment of 

the services? 

The Honourable Sir .Andrew Olow: {u) l'htl muin principle followed 
was to secure relief for such sections as IllOSt required it. In ~  
this principle, Administrations would natw1Blly give full consideration 
to other factors, such as t.he extent to which the various passenger ser-
vices were pa.tronised, the relative importance of the places served, 
alternative rail routes and the existence of other means of communica-
tion. The reason is inability to cope with all t.1,le traffic offering, and 
waR explained in some dt::tail in u vress communique issued 011 27th 
JllDuary. 

(b) Thtl U. 1. 1'. Itailwu)" udvised the Local Advisory Committee, 
Bombay, in January of the cancellation of certaiu services on and from 
lilt February. Government are not aware if other railways have COIl-
suited Local Advisory Committees in every case but have drawn the 
attention of railwllYs to the desirability of doing so. 

(c) Government have no information of any such statements other 
than the notices which U ~  have appeared ill the press. As 1 have 
stated, the reasons were set out in u Pres!! Note issued by the R ~  
Board. All this wus widely reproduced ill the ~  I do not ~  
to lay it on the table. 

UNHTAliliED QUESTION AND ANI::IWEH. 

Hm"USAT. OF CASUAl. LJo:Avt: TO NORTII W.E!I"EltN HAlLWAY EMI'WVEEtl BY 

WAY m' PUNISHMENT. 

215. lIr. Lalchand Bavalrai: (a) Will the HOllourable Member for Rail-
ways be pleased to aLate whether an employee's privileges are stopped on 
the North Western Railway for a fixed period as B measure of punishllumt1 

(b) Is 'Casual Lea\"e' also included in the term 'privileges' that ILre 
stopped under circumstances referred to in part (a) above? 

(0) Will the Honourable Member please refer to the front page of the 
RllilwllUHeTllld, dated the 26th JanuMY, 1942 aoo.tate how the answer 
to part. (b) above is reconciled with the rules as quoted in the RoilwllY 
HeTald? 
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@) Is it proposed. to issue instructions taibe North Western Railway 
adIginistration that c88ual leave should not be refused to an emplo"ee 
. wftpse privileges are stopped? If not, why not? • 

Th •. Bonourable Sir Andrew Olow: (a) and (b). Yes. 

(c) The answer to the first part is in the affirmative. As regards-
the second purt, Government can see no contradiction which requires to be 
reconciled. 

(d) No; because there is no reuson why this privilege should not be 
liable to be withdrawn. 1 would add that in cases where serious hard-
ship would have been caused to an employee, whose privileges are stopped, 
b,) refusing cusual ,leave, it has been granted. 

ELECTlOX 0:1<' MEMBEHtl '1'0 THE tl'1'ANDING COMMITTEES ON 
El\IIGHATlON AND OK PILGHIMAGE TO THE HEJAZ. 

Mr. President (The HOllourHhle Sir Abdur Rahim): I have to inform 
til!' AIlFWlllblv that the following Members hllvt, lit-en elected to the. 
M(Ullriillf.: ('O'lllillittee>: 011 Emigration 1l1l(i. Oil Pilgrimoge to the Hejnz, 
rt-spectiveJy: 

ENamlil/g Cllft/mitler, 011 Emigra.tioll. 

(1) Mr. Anunga Mohan Dam, 

(2) tlir Abdul Hlllim Ohuznavi, 

(3) S:vetl Ghulam Bhik Nairang, 

(4) Sir S,ved Raza Ali, 

(5) Shams-ul-Ulema Kamaluddill Ahmed, 

(6) Khun Rahndur SllRikh Fnzl-i-Hnq Pirnchn. 

(7) ~ . M. Ohiusundill. :lnn 

(8) Sir F. E .• Jllmel-:. 

Stlltlding ('ommittrl' 1111 I'i/!/Timaq«: til tTil' Heja1S. 

(1) Khan Buhadur Shaikh Fuzl-i-Haq 'Plracha, 

(2) Sir Abdul Hulin, Ghuznavi, Bnd 

(3) :\fuuJvi Hyed Murtuza Sahib Buhadur. 

:\fBSSA<.lE FROM THE COUXCIL OF HTATE. 

Secretary of the Aa8embly: Sir, the following Message haR beell. 
rf'C""iverl from the Council of State: 

"111m dirt'C't.ed to infonn you that the Council of StAte at its meeting held on the. 
23rd F .. bruan·, 1942, agrel'd without any amendment to the following Bill., which. 
we' ... pa8lledby the ~  AMNmbly at it. meetingwr on the l6th and .. be ~ . 
F ... bruBry, 1942, lIamllly: 

1. A Bill further to amf'nd th., Workmen'. Compensation A"t. 1923; 

2. A Rill furtber to amend the Indian' MeoohaM8hipping.¥t...l4I123,. 
3. A Rill further to amend the ~  Act, 1863, 

4. A JliJI furtht'r to amend the Indian Medical CouDcll' Act ~  

5. A Rill f"rthrr to amend the 'Indian Boi1en A.ct, 1923; , 
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6 • .A Bill to provide fOr""he incorporation, regulation aDd winding up Of co· 
, operative societiel with objects not confined to ODe province; and 

7. A Bill to continue the provilion made uudel' Ordinance No. XIII of 1940 
for aB8ilt.ance to the coffee industry br regulat.ingthe export of coffee from 
and the sale of coffee in British IndIa and by other means." 

DEPARTMENT OF INDIANS OVERSEAS NOTIFICATION ISSUED 
UNDER THE INDIAN EMIGRATION ACT. 

The Honourable lIIr. •. S. Aney (Member for Indians Oterseas): 
Sir, I beg to lay on the table a eop)' of the Department of IndiuDs 
Overseas Notmcation, No. F .. 69/41-0.6., dated the 13th December, '1941, 
issued under the Indian Emigration Act., 1922. 

No. F. 69/.41.(). B. 

GOVERNMENT OF INDIA. 

DEPARTMENT OF INDIANS OVERSEAS. 

NeUJ Delhi, the 18tk Decembe7', 1941. 

NOTIFICATION. 

(OvmSlIIA8.) 

In exercise of the powers co¥,ferred by sub·aection (1) of section 30A of the Indian 
'Emigration Act, 1922 ~ ~ . the Central Government is pleased to direct 
that the following amendme'ift. shall he made in the notification of the Government 
.of India in the Dopa.l'tment of Education, Health and Lands, No. F. 144·1·38·0.B. (C.), 
,dated the 21st July, 1941, namely: 

In the said notificotion, for the words "by special order" the words "by general 
or epecial ol·der" shal! be lubstituted. 

(S».) G. S. BOZMAN, 

StenfnT.'I 

'HOME DEPARTMENT DF.CT.ARATION OF EXEMPTION ISSUED 
UNDER THE REOTRTRATION OF FOREIGNERS ACT. 

The BOIlO1U'abie 8Ir BeplIld IIUweII (H:lme Member): Sir. Tiny 
,on the table a copy of the Home Department Declaration of Exemp-
-tion. No. 1/27/41-Political (E.). dated the 18th February. 1942, issued 
under the Registration of ForeiRDen Act, 1989. 
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No. 1/Z7/41.PoliticrJ (E.) ... "".:. 

. GOvDNlBNi;r OF INDIA.. ,,', 

HOME DEP ARTMEN'l'. 

N.tIJ Del.j, tM . IBM 1'.6""", 19-41 

Declaration of E:It'II.ptitm. ".'1" r-./ 

In exercise of the ~  conferred bl a8ct.ion· 6 of the :a..riltration ~ ~ 
Act, 1939 (XVI of 1939), the Central Government i& pleaIilcl to declare .ftit the 
provisiona of the Regiltration of Foreigners Rules, 1939, except role' 8 aDd noh of 
the provision. of rule. 4, 14, 15 and 16 as apply to, in relation. to, ~  ud 
vi.itors who are not foreigners, shall not apply to, or in relation to; Lt.·Col. Yib "reh-
Mmg, and Doctor Ho, 80 ~ as they hold the poets of ChiDeBei "det. MiLit..1'1 
Officer and Staff Officer reepecti vely. . 

V. SllA.NUB, 
D'fIIlt,l U ~ eo tAe G011t .f lfUl"" 

ELECTION OF THE STANDING FINANCE G. ~. 

The B.oDourable Sir Jeremy Rai8mau (Finance Member): Sir, I move: 
"That this Assembly do proceed to the election, .foI\.. the' ~  . .~  

in Buch method liS may ~ approved by the HonoLll'able the Prelldent, of a Stand1Dl 
Finance Committee of the A ~  not ~  lourteen in . ~  ~ ~  
be added a Member of the Assembly to lot' DOininaLed by the ,QOvemorGeneral'; • The 
Member 80 nominated dl.all be the Chairman of the Committee." 

" 

Mr. President (The Honourable Sir Abdur 'Rabim): Motion moved: 
"That thi. Assembly do proceed to the election, for the Ji'a..cia,l yeflt 1_-43, 

in such method 11.8 may be approved by the Honourable ~  of aStanclia 
Finance Committee of the Assembly not exceeding fourteeii'1ill number, to which.b&il 
be added a Member of the Alsemhly to be nominated' by the Governor Geaeral. The 
Member 80 nominated .hall be the Chairman of the Committee." 

Dr. P ••• Banerjea (Carcutta Suburbs: Non-Muhammadlln Urban): 
Sir, I wish to say a few words on this motion. The StandiDc FiDanoe 
Committee bears a dignified name but it possesses no real power. ItI 
fUDctioDS are extremely limited. It is merely an advisory committJee 
and i'tsreoommendations need not be accepted by the Finance Depart1 
ment or the Government of India. It does not deal with revenue or 
taxation and' it confines itself only to expenditU1'e'; but even there does 
Dot· cover the whole field of expenditure. Its function is limited to " 
consideration of a. few items of fresh expenditure. Therefore, it is' clear 
that thia Committee i, not a very tlIIeful body. ' 

I should' iike to place before the' Ho1,lf8 . .the. observat,lpna wJlicb: w,," 
made by Sir Malcobn Hailey,: now J.4,rd Hailey, who, .. .~  •• 
~ in 1922. introduced a moticm similar to the . one "hich:Ja .. , ....,. .... 

bI my R ~  friend, Sir JereMfBaisIDU. ,;Er. Iaic1 $11M .thia 
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Standing Finance CommitteI'!. would pedorD,l three main functions. In 
the fint place, it would examine all the papers relating to "he budget 
estimates. He observed: 

"I propose therefore that for the future the Standing Finance Committee, if it 
il accepted by the Houae, should have that material placed in their handa lOme 
Ihort time before the budget and should deal with it on behalf of the House." 

As regards the second funetion, he said: 
"Tbe .eecond function.. will be thie, that in the course of the year we shall pro· 

bably 'have to place before tbe Bou.ee demands in excess of the budget for tbe purpole 
of a ~  vote." 

He then added: 
"There ftliaaiDa a third function. 1 Ihould like it to be arranged that t.lle Commit.t.ee 

Ihould in the course of the year deal with any schemel for fresh expenditure which 
are put forward by the departments. I would limit these to the major schemes, 
Ichemel which will bto lulliciently large to have any inHuence on the budget." 

'" As & matter of fact, only this third function is exercised by the 
Standing }t'inance Committee . . . . 

The ltoDourable S1r Jeremy Bai8man: What about the second func-
tion? 

Dr. P .•. BIUl8rJea: All supplementary items ure not placed before 
thtl Standing Finance Committee ..... 

The Honourable Sir Jeremy Batsman: Not all, but a large number. 

Dr. P .•. BlDerJea: Not a very large number,-a very small number. 

The Honourable Sir Jeremy Baisman: All t.hose which have any signi-
ficance-not nlerely routine matters. 

Dr. P. :1'. BlDerJea: The then }t'inance Member did not stop at this. 
He said further: " . .., 

"I have attempted to outline the fWlCtiOlls of the Committee, but I do not intend 
that anything that I may lay now ahould be taken a8 a final definition of them. I 
think aa time goes on it will be found that the Committee can take up a very much 
wider scope of work on behalf of the AlSembly than I have laid down today." 

But, as I have said, at the present moment, only a few items of 
supplementary expenditure and frer.1h expenditurtl are placed before the 
Standing Finance Committee. In this connection I wish to remind the 
House that in view of the unsatisfactory nature of the functions of this 
Standing Finance Committee, this House rejected the motion for the 
appointment of a Standing Finance Committee five or six years RgO, and 
for three years no Standing }t'inRDce Committee was elected. If I 
rrunember aright, it was in 1940, when Sir Jeremy Raisman had become 
the Finance Member, that he renewed the proposal for the fonnation of 
a Standing Finance Committee and he made also an alternative ofler. 
namely, an Estimates Committee. I pointed out to the Houl*' at that 
time that an . Estimates Committfle was no substit'lte for a Standing 
FiDailoe Committee and the House ac;cepted the Fina'Qce Member's ofler 
~ .• 8tibding Pinance Committee. That offer WaS accepted becaull8 Sir 



Jeremy Raisman was considered to be more friendly with the Members 
of the House than his ~  and it was hoped .,that an ~  
of the functions would take·place during ws ~  of offioe. But no suob 
expansion has as yet taken place. 

In this' connection I should like to point out the main features of the 
financial system as it exists in England. There is no Standing Finance 
Committee in England, but e"ery year the House of Commons .ps into 
two committees,-forms two committees of the whole House,--8 Com-
mittee of Supply and a Committee of Ways and Means. The ~ ~  
of these Oommittees are placed before the House of Commons fitting 
formallv 8S 8 House. Thut ensures financial control of the House of 
Commons. But here, in Indin, there is no method by which the HoUM 
can exercise adequRttl and detailed cont,rol over the finances of thfJ 
country. 

The present sYI>tem is very un'lntisfactory, and unless some expansion 
of the functions of the Standing Finance Committee is made, I do not 
think any useful purpose will be served by appointing this Committee. 
I, therefore, offer the foJlowing f:luggest·ions for the conSideration of the 
Government: 

(1) All decisionA of t,h!' Standing Finance ~ should ~ placed before the 
Anembly. It should not be merely a body advilory to the Finance Member or 
the Government of India: 

(2) The Standing Finance Committee ahould deal with revenue al well al expendi· 
ture; 

(3) All proJ'O!lala for fresh expenditure amounting to RI. 10,000 and over, 
whet4er recurrmg or Ilon-recul'l'ing, should be placed before the 8tr.liding Finance 
Cortnnittee ; . 

(4) The budget estllnates and all papers relating to thOle eatimatel lhoald be 
placed, previous to thl' presentation of the annual budget, before the Auembly j and 

(5) After the anllual hudget has been prelented and after the geaeral diacullion 
has takl'n place, the whole budget together with the Finance BiU Bhould be plaeed 
again before the "Standing FinanCE: Committee, and the alteratioDi in the budget. ad 
the amendment'A in the }'inanc(' Bill made hv it Ihould be brought before the Legil. 
lativc A Rsembly. . 

If these suggestions m'e ac('epted, the Standiog Finanoe Committ.e 
will prove a very useful hody. AFI it is, this Committee is of no real USe 
either to the Government or to the ('ountry. 

Mr. BUlenbhai Abdullabbal LalJ.. (Bombay Central Division: 
Muhammadan Hural): Sir, I quite agree with the remarks that; bave fallen 
from Dr. Banerjea. There has been a feeling in this House that, 10 far 
as the Standing ~  Committee as also most other Committees are 
concerned, the Members of this House do not get that consideration 
which ill'due to them. Now, take thill very Oommittee, and you will 
find that the Honourable t.he Finance Member says that luoh d ... nd. 
for excess grants are put before the Committee, when there are 80mewhat 
difficult questions. . . . 

fte BoDourabI, ~ Jerem, 'IlaI1iJD1D:' What I meant -40 imply w_ 
that they may he of so little significanqe that no body of aensible meD 
ought to waste any time in collsidering them at all. 

....... bhal Abd11l1abllll La1,.: It is all very Rood to: say ~  no 
OO4y of seD sible men will waste any time and so on. f quite agree that if 
there are sman grants, say below R •. 10,000 or Re. 15,000 or even for 
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the matter of ~  if there are small ~  say under a lakh of 
rupees, they need, not be placed before the \:5lianding J!'inaDce Committee 
if they are purely of R routine oha.ra.cter, but there should be some Umit 
placed, and the option ,as to what ~ are routine and wh4t are not, 
or what grants should or should not be placed before the Standing 1!'inance 
Committee should not ~  rest with the Finance Member. That is 
the mOlJi;' important thing. 

Again, ,Sir, we ought ~ to have some knowledge of the rt5venue. 
That 'porticmbas never been pllioed before the SLa.nding .Finance (jom· 
mittee; only then we 'can oOlllllder whether certain expend.iture can be 
tianctioued or not. Later on, when the revenue llgures are pUIo<:ed before 
Ui, we nnd Ii !ot. of difference. I:ilr, it hali been saId by many commer-
cial bodies that the revenueti IIore always ullder-estimated, and' it is not 
at all surprising that it is 80. The J!'mance Committee is there to look 
into the reveuue lJide also, so tha.t they may sanction tho ne<:eS8&r! 
OXp6IlIliture. I, therefore, feel. that If the Honourable the 1!'inanclS 
Meluber really ~  the utisistance of the 8tanding .I!'inance Com-
mittee, he should consider the suggestions that have been made today; 
only then the Committee allio will be able to do some useful work. 

The Bonoura.ble Sir Jeremy Raiaman: Sir, 1 quite agree with l'rofessor 
Banerjea that if the functions of the t:ltanding .Finance Committee were 
extended as he suggests, it would cover a good dl:lal more ground, in 
fact I should be disposed to say that, if it rea:ly did these functioDS, 
it would hardly be necessary to have a J!'inance Department at all. Why 
have an executive side of the Government which is dealing with finance 
jf a Committ.ee of the Legislature is going to be capable of dealing with 
all questions of policy or otherwise arising in the wide field which he 
advocated. 

Now, Professor Banerjea has been delving into history. He has 
looked ,up the speech made by Sir Mblcolm (now Lord) Hailey when 
he first put the prollosal for the Standing Finance CommitteE}. before 
this House. I regret that Professor Banerjea's energies should Bag so 
rapidly. I am sorry £hat he did not proceed to complete his historical 
researohes and find out what happened lit further successivEl stages to 
the ideas which the Finance Member then put before this House. He 
might th'm h8'Ve beeu ahle to prep.ent this HOllse with 0. somewhat more 
oomplete and balanced view of the ressons why the function!! of the 
Standing Oommittee finally emerged in the form which they take today ... 

Dr. P. B. Baner! .. : Attenuated form? 
'l'be B0Il01Ir&b1e IIr ierem, Ballman: Attenuated, if you like. bllt at 

any ate the whole QUestion has a history, and it was not merely that 
the' Government did not deBit'e ·to put these things before the S,tanding 
:Finance Committ.ee. It was that, when they came to consider the practii. 
cal proposal and the working- out of these suggestions which had some· 
what tatatively been fonnulated biy Lord Hailey. at lIliat .~  ~  
rp.aiiaeci that it; would be impOssible to put before the Stlmding Pinantsf! 
Committep the budget estimates 'including the revenue propoBa.Is. It w. 
not feasible. 
, Now. Profeaaor Banerjea has ~  ~  ill· E ~ .  I 

c'n BSSUre him ~ the' difficulties which we encountered here h8vebeen' . . . . 
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~  in EngJ.and in a much more ...,ute form, _d, that the 
Government in Ensland in time of pel/to., not of war, O&meto the 

~ ~  that it was qtite imponibh,' for ~  pari;, of the ~  
ro b:e 81180ciated with the executive Govel'nnlent in, some of the, ~  
whioh Professor Banerjea has attempted to include in hie ~ . 
The history of the Estimates COWluittee ~ En81and, is a, ~  more 
deterrent record than that of the Standing Committee here, and I 
Would refer Dr .. Banerjea to standard works on the subjeot, .uch as Sir 
Hilton Young's work on National Finance, and I think he will 1lnd that 
it has been found that as II. matter of delllocratic prooedure and in the 
most advanced democratic constitutions. that it is not possible to ano-
~  the Legislature beyond a certain stll.ge with the formulation ,of 
certain features of financial policy. That is to some extent borne o,+t by 
the pructice in the autonomous provinces of India under the 1935 Aot 
when those provinces had a very large weasure of autonomy, 1 thiDk 
he will find that. the pl'actice of those Govtlrnments. including the Con-
gress Govllrnments, was much more, shall 1 say, authoritarian, t4an our 
practice hu.s been at the Centre, and that arises inevitably Rom some ot 
the cOl1stitutional .necessities and limitations. That deals with, I think, 
the first pOlDt in the Hailey suggestions which inoluded revenue, .. 1 may 
say, before I pass on from that point, that as one who has had a great 
deal to do with the estimation of revenue I am quite incapable of con-
ceiving how with the best will in the world it would be poslible usefully 
to aSBOcwte a Committee of the Legislature at any time with ,80 diffioult 
and expert a process, and at the present time it really would be quite 
devoid of signifioance. 

On the sl:Icond point which I, think was in relation to Supplementary 
Demands, us fur as Illy rucollection goes, it was found that the efteot 
of carrying that vut was to place before the Committee a large number 
of demands whioh really it was guitepointletls to place before the Com-
mittee. Let me give the House Iidl example. Refunds whioh have to be 
IlJade under certain statutes, income-tax, customs or excise, have to be 
guessed at the beginning of the year. You put a figure in the budget, 
while it may happen, in the cOUl"lle of the year, your legal obligations 
exceed the amount whioh you fOJ'ecast at the beginning of the year. You 
then ha VB to go before the Comnlittee und obtain their preliminary 
approval to 8 ohange in the figure of the obligations whiuh you' are legally 
bound to carry out. Is that a prooedure which has auysigniticance? It 
was because of cases like that  that we found that it was meaningless to 
Ray that every Supplementary Demand must neceBBarily go through the 
procel!Jl of preliminary 8I!Pro,val of the Standing Finance Committee. 
But we do endeavour .to place. before the Oommittee every ~  ill 
which there is advantage in b",ving the matter oonsidered before It 
actually comes before. the House. That .bring, me to what is ~ 
to be the value of the Standing Finance Committee. Here I may say 
thllt I entirely disagree with ProfEssor Banerjea about the utility of this 
Committee, A large nlunberof projects .rise in the course of the lear 
,and llIemomnda on thelle are prepared and placed before the Committee 
in the oourse of a ~  . ~ . U  lasts for' one or t-,vo da,. and 
in which the ~  is ~ liberty to' question in, full detall the.wItn8R888 
of .~  depar'ments ,which . ba,ve formulaagilb.eae plana. 
It would be imposaible, without waatingthe· time' 'Of the HOUle, ,for. that 
ground to be oovered in the course of tbe ~  of th4t. "'sembly. 
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rSir Jeremy Raisman.) 
And 1 may ~ . since constitutional ~  .• ~  .~~~. 
that the practIce IS Illore analogous to that In theUnlted States qf A~ . 
where"-Committees of the Legislature go through details of U ~ 

~  the G.overnment .in order to clear .the ~  and simp1;if)' ~ 
quent process III the Legislature. These Items whlch appear before the 
Standing Finance Committ.ee, supported by complete memoranda and 
with departmental witnesses there to answer all questions-these items 
may subsequently appear in the budget as only one or two figures and 
it. would be much more difficult for t.he Assembly to take 'those out, and, 
obviously, much TIlore difficu:t in the courlile of general deh'ate on t.he 
budget nnd so on, to receive that. degree of information and ·satisfaction 
which they can receive by sitting ILround a table with the witnesses. The 
object of the S.tanding Finance Committee is to enable a certain 'numbel 
of Memhers of this House to get that information in advance and thus 
to simplify the oonsideration of new projects and ntlw items when they 
come bf'fore this House embodied in the budget. 

~ is one other point I should like to make in that connect.ion. 
Professor Manerjen said thnt, it was useless Lecause the rf'commendation!'l 
of the Standing Finance Committee were not deeisions; the !)tan(ling 
Fillllllce Committee WRS D purely advisory body. T do not, kJK!w what 
lIas happened at other times. but, I 8lll not RWRI"e m,vself of R single 
oc.casion on which the Stunding :Finanlle Commit,toee has made a recom-
mendation other than the one which was eventually embodied in the 
budget or placed he fore this House. Obviously. if such 0. matter did 
arise. if. in spite of nn nrlverse decision or reC'ommf'ndution of the 
Standing }4'inance Committee. t,he Government proceeded with its pro-
posal and put it up before the House. then the members of the ~ 
Finance Committee would be in all excellent position to present their 
opposition and their reasons for opposing the proposal. So, even in that 
case there would be great utilit,y in the prooednre. but, my point is that 
actually in practice that has 1101; ansell, Rnd if the Rtnnding Financf' 
Committee's recommendlttion!'l had been decision!!, which AS R matter 
of oonstitutional pI·nctice J Ilollsider t,o bl' imp088ible,-hut even if they had 
been, there would have been no difference, Clertainly during the three 
years during which I hnve hepn t,he Financ(' Member. 'For these reasons 
J ,suggest that the Honollrllble Member's objection8 to the functions of 
t.he Standing F'innllcl1 ComTllittee are not well fOllnded. 

Dr. P. If. B&UtI ... : Balled on experienC'E',-my own experience. 
The ~ SlroTeremy ltataman: I consider they arc not well 

founded. I would add one' more final comment, and that is that in war 
ilime,particularly, it is ul.ldeairable to (lomplicate or expand or elaborate 
the stages which have to be gone through before practical action can be 
taken. 

111'. 'PnIl4ent ('rhe Honourable Bir 4-bdur Rahim): The question is : . 
"That thi. All8lllhly do pl"Oceed' to' the elect.ien, for the Financial year 1949-43, 

in luch, method .. may be approved by th. Honourable the Rruident, ot '. ,Standing 
Finance Committee of the A.aembly not exceeding fourteen in nWDber, to which IIhall 
be added a Member of the AIIet:1bly to tie nominated by the Governor General. The 
Melinbel' 10 eominat.ed sha'\l be the Chairman of the OOlllDlittee." ' 

'The motion was a4bpted: 
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1Ir. l'rIIklut (The Honour.b!.e Sir Abdur· Bahia): I may inform 
Honourable Members that for the purpoae of election of members lor the 
Standing Jiinance Committee for the' financial year ~  the Notice 
Office will be open.to receive nomination a up to 12 .Noonon Friday, the 
27th February, 1942, and that the ~  if necessary, will take place 
on W ~  4th March, 1942. The election, which .will be held 
in the Nssistant Secretary's room in' the eouncll HbuQe 'between the 
hours of 10-30 A.M. nnd 1 P.?d., will be conducted in accordance with the 

~ of proportional representation by meana elf tobe single transfer-
able vote. 

THE CO'rTON GINNING AND PRESSING l"ACTORTES 
(AMRNDMENT) nlLl.. 

The Honourable »iwan Bahadur 8tr .& ....... wamt IludlMv (Com-
mercEi Member): Sir, r move: 

"That the Bill furthpr to amend the Cotton Ginning and PraIsing Factoriel Act, 
1925, be taken into consideration." 

When f,he Cotton Ginning and Pressing Factories Act, 1925, was 
passed in that year, submission of weekly returns of cotton pressed by 
pressing factOries but not the submission of similar returns of cotton 
ginned at ginning factories was made compulsory. This latter provision 
is now felt to be needed and several Provh1cial Governments like tilt' 
Governments of Bombay and the Central Provinces have each promoted 
provincial 'legislation to amend this Act to suit their own needs. The 
subject·· matter of this Act is now in the concurrent field of le/iildation. 
The Indian Central Cotton Committee in 1940 also expressed the view 
that if the returns relating" toO cotton pressed were supplemented by 
retums of cotton ginned, a more complete indication of the crop would 
he obtained as, apart from ginned unpressed cotton consumed in 
spinning mills for which figures are available, *,oth ginned unpressed 
cotton and kapas are used for domestic purposes, lIuch liS, hand spillning, 
Inaking of quilts and mattresses, etc. The Committee address£'d the 
various cotton growing provinces and requested them to undertake the 
necessary legislation. In the centrally administered areas ihpre ar.' 
several' ginning factories, particularly in Ajrner-Merwal'a, and the Chief 
Commissioner of Ajmer-Merwara has pointed out toO the Central Gov-
f!Tnment ~  he is prepared to undertake this provided central legislation 
is passed alld has suggested that such central r.egislation ma:v be taken 
up. The Government of Assam also has made an enquiry whether, 
seeing'that this subject is a matter for concnrrent legislation, the Central 
Government will undertake such Il!Jgislation 80 as to ohviate the nece8-
Rity of each individual province promoting legisllltion on the subject. 
'.I'he Bill, therefore, in the first plsee, requires that such IItatistics should 
bE: compiled in all centrally administered areas. and at the same time 
opportunity has been taken to make suitable provision for any llrovinoe 
which wants to have the benefit of this legislation, to apply it to that 
area and obtain that benefit. Sir, I move . 

. :.r. PrtIld_t. (The Honourable Sir Abdur Rahim): n.qu8stidn is: 
. . ,..1-

. '·!Tbattbe BlB· fuftber to am.. the Cotton Gianing aad PrwllingFaCtOri. ~  
IE, be taken into conliderat.ion." 

The motion was adopted. 
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·Clausell '2, 8 anci: 4 .ere·.adedto the Bill. 

Clause i was added to the Bill. 
"<! 

The Title and the Preamble were added to the Bill 

The Honourable DlwaD Blha4ur Sir A. BamuwlDl1 ~  Sir, I . . 
move: 

. "That the Bill be paued." 

Kr. Prelldlnt. (The Honourable Sir ~  Rahim): The question is: 
"That tAle Bill be paued." 

The inotion was adopted. 

THE INDIAN PATENTS AND DESIGNS (EXTENSION OF TIME) 
BILL. 

Thl Hoa.ourable Dtwan Bahadur Sir A. ltamuwami KudaUar (Com-
merce Member): Sir. I move: . 

"That the Bill t.o proyide for the extension of t.he time limited by or under t.he 
Indian Patents and Designs AL ... , 1911, for the doing of acta t.hereunder, be .taken into 
·considerat.ion. " 

This Bill has been necessitated by conditions which have arisen 
consequent on the war. Ma.ny applicants under the Indian Patents and 
DeSigns Act have been prevented from completing proceedings instituted 
by them under various sections of the Act. where certain time limits are 
prescribed by the Act or by the rules made under the Act. It is true 
that under the Act the Controller of Patents has got certain discretion 
to extend the time but the discretion t,hat he can employ is not sufficient 
to meet the war conditions where due to the virtual stoppage of Air Mails 
snd the long time that is taken bv 88a mail routes it is impossible for 
many of the owners of the ptl.tent,s to communicate in time with their 
agents, so that the prescribed fee may be paid or the act that, is con-
templated under the Patents and . DesiKDs Act may be completed. It is. 
therefore. considered necessary to provide for the extension of the time 
HmitR in such CBses and to give retrospective effeet to thiF\ proviSion. so 
that the .proceedings originally instituted by the applicants may be revived 
if desired by them. The purpose of the present legislation which is on 
the lines of a similar legislation already adopted in the United ~ 

Rection 6 of the United Kingdom Patents, Designs, Copyrights and Trade 
Marks E ~  Act-is to confer on the Controller of Pateni'M and 
Designs power to extendthp. time limit imposed by the Indilm Patents 
and Designs Act. for doing certain acts if he considers it justifiable on 
account, of the ~  of· .the applicants in RCtive. service or of 
other circumstances arising out of the war. I therefore move that the 
Bill be taken into consideration. ' 

Mr. Prelddent (The Honourable Air Abdur Rahim): The question is: 

"That. the BiU to provide for the exten.ion of the 'time limited by or under the 
Indian PateDta . and Deeips Act, 1911, for the «lcMi ·of ~ u..reuadw, lit f41r;t'q iqto 
cOnliditration. .. .  .  .  . 

The motion W88 adopted. 
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Clause 2 was added to the Bill 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 

Ths Honourable Dlwan Bahadar Sir A. lI.amuwami KadaUar: Sir, I 
move: '. 

"That the Bill be p&ued." 

Mr. Preatdent (The Honourable Sir Abdur Hahim): The question is: 
"That the Bill be pasled." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Wednel'lday. 
the 25th February, 1942. 
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